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•CENTRAL ADMINISTRATIVE TRI SUMA.1

PRIWCIPAL BENCH, Nl-W DELhJ.

OA NO. 239^!/20Q2

This the. 23rd day of October, 2002

HBN'SLE SH.. KULDIP SINGH, Mfc.MBER 5J.)

.Shri Shiv Parkash
S/o Shri Pyare La).,
R./o House No.. liSi JSK Bi.cck.,
Laxmi Nagar,
oelhi.. , ,
(Ey Advocates Sh. Sarvssh Bi sari a)

Versus,

•j ^ Xndian Coi.!ncil of Medical ResedaCih:
through
Director Ges'ijera'i .
V.Rariiialingaswamy BhaVsn,
Ansari Nagar, f4ew Be.! ha-:?9 .,

2, Institute of Pathology,
thrcuqh
Officer Incharge/Dir.ector, .
Safdariunq Hospital Campies.,
Post eov No. ^909, New Delhi..

r? R e £ R gajjtLl

By Sh. Kuldip Singh, Plember (J)

This OA has been filed to assail the order dated

3.9.2002 (Annexure A-1 ) vide which the Off icer^ i n-Char ge o'f
Institute of Pathology, Safdsrjung Hospital Campus, New Delhi

was informed tay the office of the Director General, f^edioa:ii
Research that the post of Technical Officer in the scale of

Rs. 6500''-l 0500 which is lying vacant at the Institute or

Pathology, New Delhi has been transferred from New Delhi to

Rajendra Memorial Research Institute of Medical Sc-«enc«s..,

Patns fe!ith immediate effect.,

2. Counsel for applicant submits that this exercise hss issfen:

done with a malafide intention and ulterior motives as Resp.

No.l is interested.in accommodating some of his own person to

wfeom he want to promote at Patna instead of Delhi. In psra K

of the OA, it is submitted that this is categorioal 1y sn;

anterior motive and he wants to accommodate his own man and to



oblige after receiving the letter of the resp. No. 2 passed Bin;

order without oonsidering the facts of the csse. Counsel for

applicant also shows a letter dated 4,9.200? that Resp. m. ?

has wrote to Resp. No. 1 about the dire need to fill up the

vacancy at Delhi itself.

3. In my view, the decision to fill up the post at best is

with the respondents. Resp. No. 1 Is overall Incharge asid

responsible authority to see as to what post is to be filled

at which place. Impugned order Annexure A-1 is 31 so a

decision of Resp. No. ?., It may also be pertinent to note

here that earlier this post was brought from Jabalpur to Oe]i!ni

•a^d now respondents are at their own wisdom to send this post

to Patna. This is a policy decision of Resp. No.!„ So J
V

l/vx

think I should not interfere it. OA is dismissed.
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Member (J)


